
       

   

    

    

        

           

     

      

     

   

 

             

            

          

            

             

       

      

         
         

         
      
        

        

        



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL. MUMBAI AENCH

CSA 750/230-2l2/NCLTrl1 BrM AH/20 I 7

Liquidator, Mumbai, for remuneration of a 30.000/-, to Scrutinize the
Books of Accounts of the Transferor Company for the last five years. lf
no response is received by the Tribunal fiom Official Liquidator within
thirty days of the date of receipt of the flotice, it will be presumed that
Official Liquidator has no objection to the proposed Scheme as per Rule
8 of the Companies (Compromises, Arrangements and Amalgamations)
Rules,20l6."

ii) Rest ofthe order remains unaltered.

3. OrderedAccordingly.

PANTULA MOHAN M. K. SHRAWAT
MEMBER (JUDICIAL)NIEMBER (JUDICIAL)

Dated : 08.09.2017
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